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“ACT No. XXOFI%B DT

- ‘[Passep BY THE INDIAN' LEGISLATURE.] -

(Recezved the assent of the Governor Geneml on the
' 14th September, 1938)

An Act to amend the criminal la\&.

HEREAS it is expedient to supplement the

criminal law by providing for the punishment
of certain acts prejudicial to the recruitment of per-
sons to serve in, and to the discipline of, His-
Majesty’s Forces; It is hereby enacted as follows:— -

1. (I) This Act may be called the Criminal Law Short title,

- Amendment Act, 1938, ol

-ment. .

(®) It extends to the whole of British India.
(3) It shall come into force in a Province on such -

" date as the Provincial Government may, by mnotifica-

tion in the official Gazette, appoint in this behalf

for such provinee.

o ' Dissu;sidn .
2. Whoever— : : . from enlistment
! ’ and instigation

(a) with intent to affect adversely the recruit- fomeuiny or
- ment of persons to serve inm the Military, 2fer enlist-
Naval or Air Forces of His Majesty, wil-
fully dissuades or attempts to dissuade the
public or any person from entering any such
Forces, or :

(b) without dissuading or atbempting- to dissuade
any person from entering such Forces, insti-
gates the public or any person to do, after

“entering any such Force, any thing which is -
an offence punishable as mutiny or insubor-
dination under section 27 of the Indian
Army Act, 1911, or sections 10 to 12 and
14 to 17 inclusive of the Naval Discipline -

" Act as applied to the Indian Navy by the
Indian Navy (Discipline) Act, 1934, or
sections 85 to 87 inclusive of the Indian Air

Porce Act, 1932 as the case may be,
 .chall. .




_ :both

No person - shall  be  prosecuted for any - otfence‘ B
under this Act excepb with -the prev1ous ‘sanction of
. the Provincial Government

- ' Criminal Law Amendment. [40T XX OF 1938":']" :

©shall be punishable . with imprisonment for a term

‘which may extend to* one year, or with fine, or with

Exception 1. —The provisions of clause (a) of this

section 'do not extend to comments on or criticism -

of the policy of Government in connection with the.

Military, Naval or Air Forces, made in rfood faith

without any intention of dissuading from enllstment

Exception 2.—The provisions of clause (a) of this
section do not extend to the case in which advice ig
given in good faith for the benefit of the individual to
whom it is given, or for the benefit of any member
of his family or of any of his dependants.
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